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DR. RANEN SEN: It has been 
almost univcc.>lllly recoJDised that due to 
railway embankments in many areas 
natural rain water cannot be drained, and 
this has be!n broulht to tho notice or the 
Ministry this year after the Mi<lIIapur 
floods. I myself visited that area and 
found the outlet vory narrow to allow the 
abn )rmal flood water to pass throulh it. 
May I know whether the I1'jlways are con-
sidering measures to do away with the 
defects in the embankments which were 
causing in the past unprecedented damage 
to property, including railway property 1 

SHRI PARI MAL GHOSH: When-
ever we have any embankment we always 
take into c)n;i jeration the question of 
providing adequate waterways. In some 
pla~e" cspc.i.dly when the flood water or 
rain water is very heavy, waterways may 
not be suffi.i!ntly adequate enough. We 
are cxa'nining this point and, wberever 
necessary, we arc suitably widening the 
waterways. 

SHRI D. AMAT: Has the attention 
of the hon. Minister been drawn to an 
articl. puhlished in the Engineering Times 
of 1st November 1968 by Mr. S. P. Banerjee, 
a Si i JuriUl Cunsulting Chartered Structural 
Engineer of Calcutta, that the damage was 
caused due to sabotage also 1 Even the 
contemporaries of this news paper d0ubt 
that the sudean release of 6 lakhs cusecs 
of impounded water from the higher 
region could not have come within so 
s:l"rt a tim!. Accor,'ing to the rainfall 
report, there was only 43.57 inches of rain-
rail from October 2 to October 4. May 
I know from the hon. Minister whether it 
was due to sabotage; if so, what steps has 
the Government taken to check such 
sabotage in future 1 

SHRI PARIMAL GHOSH: I do not 
have any information on that parti;ular 
point. 
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THE MINISTER OF STATE IN THE' 
MINISTRY OF RAILWAYS (SHRI 
PARIMAL GHOSH): <a> and (b) : There 
ha ve been instances where pauenacrs 
traveJ:ing by night trains, particularly on 
branch I inc sections in certain areas have 
complained of such difficulties. Security 
measures such as provision of artned police 
escorts with night trains supplemented by 
Railway Protection Force wherever neces-
sary, special watChing of criminalli at 
junctions anJ important railway stations 
by police, inlcnsifyina surveillance of 
suspects by detectiVe police staff, checking 
of bolts and latch fillings in the compart-
ments, are regularly beinl allended to by 
lhe authoritiea concerned. 

(c) Railway journeys. beinl motUy 
inter-~tate, it is somewhat difllcult to 
furnish precise information in thie rcprd. 
Generally speak ing, such crimes arc in-
creasingly noticed on lhe Northern, North 
Eastern, Eastern and Central Railwqs. 
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SHRI PARIMAL GHOSH: II i. a 

fact that these crimes are mo~tly talr.in~ 
p lace in some of the branch linc~ on 
passenaer trains. II is very difficult to 
provide escort to each and every pas~nller 
train. After all. Ihe hon. Member i. 
quite aware of the fact that law and order 
i8 a State 8ubject and we are brinaina to 
the notice of the State authorities aJlthe~ 
thinp and U", difficul.ie. that are beinll 
faced in this respect. As far aa posoiblc 
we lU'e tryina to provide cocorts in tho.., 
aeclions where the~ kind. or thinll" are 
apprehended and the place. where the~ 
thinll' lU'e mostly nOliced. 
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SHRI PARIMAL GHOSH: It i. a 
fact that we arc carryinll almoO! 60 lakh. 
of passenscn overy day. I have already 
aaid that basically. thoulh we are very 
muc;h gonc;or~. the position of law and 
order is ontirely a State lubjoct.,.«(tIIt'rrup-
lioll). 
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SHRI V ASUDEV AN NAIR: What ill 
"basically" ? 

SHRJ PARlMAL GHOSH: Whether 
\hey are in tr.un. or in the yard safety of 
paseRiC" in the train as also within the: 
railway pre ni aes and s~~bns. come within 
the Stale subj:c ........ (Inluruplioll). 

SHRI HARDAYAL DEVGUN: I. 
means. you are not responsible for their 
~urity. 

THE MINISTER OF RAILWAYS 
(SHRJ C. M. POONACHA): May J 
add by way of explana' bn that a._ regards 
raw and order and the crin:e posi.ion are 
concerned. State Governments have their 
force. called Ihe Go-.mment Railway 
Police. n,e Government Railway Police 
is divided inlo two branches, the Order 
Branch and the Crime Branch. We meet 
the expenditure in connection with Order 
Branch. We reimburse the State Govern-
ments the expenditllre they incur witb 
regard to the Order Branch as also Ihe 
Crime Branch to some extent. That being 
so, the State Go,'emments have Ihe primary 
responsibi:ily of looking after the safety 
of the railways both the p&SSenllCrs and the 
loodl in some respects. Therefore. we 
always 110 to the State Governments 10 
provide IICCCISary protection for travelling 
public because our own force. the Railway 
Prolection Force. cannot function with 
full powen of a police force because it 
has not lIot leplly all the powers that a 
police force can exercise. So, we have 
10 rely upon the State Governments. we 
reimburse their expenditure in connec1ion 
with providinll necessary force for the 
railway operalions. In Ihis rc ..... d. we 
again 10 to the State Governments for the 
necessary arl'llJl&ement. 
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SHR! P"RlMAL GHOSH: In a 
phased programme, we are now trying to 
build up the coaches with a corridor 
and, as and when, we get new coaches. 
we introduce them into service. We have 
already taken up this programme. It will 
take some lime. We are doing thaI. 

SHRIMATI lLA PALCHOUDHURI: 
It has orten !>oen brought to the notice of 
lhe Railway Ministry that the windoMl 
and the exit doors in tbe corridor-type 
coaches do not have the bars. If the 
bars were provided in the windows. that 
wuuld le~d to more safety for the passen· 
gers. It was promised in one of the Con-
suLa;;ve C Jmmittee meetinlls that this will 
be done. I would like to know in how many 
coaches bars have been provided. 

SHR! PARIMAL GHOSH: In most 
of the coaches. the windows arc provided 
with bars. If there arc coaches which arc 
not pro,ided with bars. certainly, the 
malter will be looked into. 
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SHRI PARlMAl. GHOSH: It is a 
fact that in the coaches, lhe _IS fot 
attendants were provided in the __ 
compartment. Bul with the iacnuirc 
demand for providinll more scalS to I ... 
people, it has been found that we cannot 
afford to Jive that aocommodation for t ... 
attendants alone. That is why a acparale 
arrlUllement has been made. 
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MR. SPEAKER: Nexl Question. 
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT AND COMPANY AFFAIRS 
(SHR! RAGHUNATH REDDI): (a) and 
(b); The information haa .,.., ..-Ived 
from _ MiniJlriCl, bul hal )WI to be 
received (rom a number of other Muu.-
&rica. It will be laid 011 ... Table of !be 




